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3/ ORDER

PER MANU KUMAR GIRI (Judicial Member)

The instant appeal filed by the assessee is directed against the order
dated 14.12.2023 passed by the NATIONAL FACELESS APPEAL CENTRE (NFAC),
Delhi, arising out of the assessment order dated 27.09.2021 passed u/s section 144
of the Income Tax Act, 1961 (hereinafter referred as to ‘the Act’) by the ITO for

Assessment Year 2017-18.
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2. The registry has noted delay of 7 days in filing the appeal. Ld. Counsel for
the assessee submitted that the assessee (senior citizen) is a fruit vendor does not
know about the process and procedure of law hence caused delay of 7 days.
Considering the reasons and adopting pragmatic approach, the delay in filing of the

appeal is condoned and appeal is admitted for adjudication.

3. The appellant has taken six grounds of appeal, however, sum and substance
the sole issue involved in the appeal is related to cash deposit of Rs.3,50,000/-
during demonetisation period. Assessee has not filed the return of income for AY
2017-18. Assessee has even not filed the return of income pursuant to notice
u/s148 of the Act. Having no response from assessee, AO completed the
assessment u/s144 of the Act on 27.09.2021 making addition of Rs.3,50,000/- u/s
69A. Ld.CIT(A) has given relief of Rs.24,433/- on the basis of ITR for AY 2016-17
wherein cash in hand was Rs.24,433/-. Hence , assessee is further in appeal before

us.

4. We have heard the rival submissions, perused the record, impugned order.

5. It is fact that assessee is a fruit vendor and strive for his family livelihood.
Assessee had filed the return for AY 2016-17 and cash in hand was Rs.24,433/-. In
case of a fruit vendor, one can assume that he must be earning around Rs.500/- to
Rs.700/- daily. Meaning thereby, his earning at the end of year will be around
Rs.2,40,000/-. Since it was demonetisation period, deposit of cash in assessee’s

account by other family members cannot be ruled out.
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6. Accordingly, in the facts and circumstances of the case we estimate the
income as mentioned in para 5 supra, as it explains the source of Rs.3,50,000/-
from past savings of the assessee, its family members and daily earnings. There
are no other deposits during the demonetization, hence, the addition made by the

Assessing Officer is deleted

7. In the result, the appeal filed by the assessees is allowed for statistical

purposes.

Order pronounced in the open court on 19th day of June, 2024 at Chennai.
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